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1. The Gemeral Manrzger, | | "
Hyderagbad Telecem Districet,
Hydergkad.

?. The Directer (Maintemance), %
S.T.S5.R,Telecemmunicatiens,
Saifabaé, Hyderabad,

2, The Directer Gersrzal ef
Telecammunicgtiors, Dak Tar Bhawvan,
- New De1hi-110 0G5.

4, The Divl. Enpgigpeer, Micrewesve
Maintenance, Telscemmurnieatiens,
Hvderabae~50,

tn
.

The Genaral Mawnager{MAinternance),
Seuthern Telmscem Regiem,
sngalere~1,

6., The Chief Gemerazl Manager,
Mierswave Maintenarce,
Teiscemmuunicaticns, A.F,Circle,
Hyeerabed, + +Rezpendents,

Mr.S5.Ramgkrishna Ra®

»

Ceunsel fer the gpplicants

"

Ceunse) fer the resnendents Mr.V,Rsjeswara Rae, Addl,CGSC.

CCRAIM ¢ -
THE HON'BLE SHRI R.RANGARAJAN 1 MEMBER {ADNMN.)
THE HON'BLE SHRI B,S.J21 FARAMESHWAR : MEMBER (JgunL.)
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ORDER

ORAL ORDER{PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

Heare Mr.S.Rsmakrishrna Rae, lesrned coeunsel fer
the gpmlicants zné Mr.V.Rajeswzras Rae, learned ceunsel fer
the re=zpondents,
2. There sre 5 zpplicants in this OA, They are werkirg
as Chewkidare in the Mierewave Maintfnanée Office uméer the
erganisatien of Micrewave Maiatenance in Micrewgve Statiens at
Bgmiars Hills, Hyderabad umder R-4. Egrlier they were app@int&i
25 a Greup-D efficials as Chewkidars w.e.f., 13-2-76 38 can Le
seep frem the eréder of appeintmeﬁt dateé 13-2-76 (Appexure-II).
Whiles they are woerking as Chewkidars theay are asked te perferm
the éutiesg)12 heurs. The aeplicante submit that they are 3;“23
given duty heurs enly fer 8 heurs ewmdy amnd not fer 12 haursLinﬁk
view of the circular Ne.24-11/82~TE.II date6'i8—6-83 (Annexurs-I
@f R-3 extracted the DGP&T Meme Ne,43-36/72-PE.I1 €ateé 16-7-73.
The applicaéts slse submit that as they are regular Chewrt@zes
they sre te be given erly & heurs duty srd if thc7werk gver nd
sbwve 8 heurs they have te he peid ever time, This peint has
been breught sut in sub-para~ii ef mpsra~-3 ef the re jeinder fileg
by the spplicante dated 10th Semtember, 1997, The gmslicants
gubmitted s representatien addressed te R-2 by thelr repre-
ceptaticns dates 24-1-96 (Amnexure~-IV), I#that representstiens
the spelicants have given the rature of werk serfermed by them,
the records maisteined by them surimg the &uty heurs andé slse
{ndicsted the maip system mantensace af recerds ané their duties
sre sunsrviseé by efflcigl viegits eof their Migrewave Statiern.
Thst representatior vees diswesed of by the imwugned eresr Ne,

GMM/STR-BG/STE-21/90-97/43 éated 24-10-96 (Prpexure~I) statisg
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5t "all chewkidsrs werking lu un;atteméeé Micrewgve R/R
Statiens shall perferm 12 Hours duty eer day. (Even they
havé heen premet=d te higher grade, there ig ne change im
the natur= af &uty)".
3. Thig CA is filed te s=t s5ide the imnugmed erder
Ne.CMM/STR-BG/STE-21/90-97/43 éaéed 24-10-96 (Aﬁmexure—I) of
R-4, éeclarimg the same a& illegal, vitra-vires and fsr a
ceéaequeﬁtial éirectien te the respendernts teo refix the guty
heura of the apelicants frem 12 heurs te é heurs a8 ner the
guidelines issued im D.G.P&T Letter Ne.24-11/82-TE.II dated
18-6~83 ané te =vtend heusfits ef OT asrrears cemsequeﬁtiélly
w,m,F,, 1772-81 i.o., frem the date the applicants were granted',
teﬁperary status with all esnaequemtial'benefits.
4, A regly has been filed ;n this CQ} It is stated
in the reply that the imstructiens ef R-3 éateé 16-6-83 ie
strietly fellewed ané it has beem clearly stated im that
lat+er *hat the duty heurs of Chewkidars 18 12 haurs. It is
further stated that thé amplicante srs regular Mazdeers im
@iffarent Micrewave Statiensz and marlier they were werking a2
czsusl labsur ip the responderts department., They were abserkbes
&5 RMs (Reqular Mazdéeer) ir accerdsmce with the ipstructiens
ip DeT erdar N&.5=58/B8-~-TE-II dated 15-11-88 (Anmexure R-1 t@
the rewly). It has been clesrly imdicsted ie that letter
whersby the efficials were regularised 2gainst these pests of
2™ will merferm 2ll the wark being dene by casual mgzdears such
a8 cable lavieg, digging ef tremches etc., imclugimg amy ether
werk sz2sigeed te them by the Centrellirg Cfficers (like watah
and ward chewkidar dutiee). This has bern reiterated im DeT

Lr.Ne,19-14/28/TE-IT éated 21-1-20 (Amnexure-R-2 te the rewly).
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It i stateé 1m that lstter dated 12-1-80 thet the regular
mazéeere are saactiened in replacement of casuzl labeurers. dnd
these regular mazdesrs will carry eut guch éuties = were
essigred te tham which are withie their casabllity due te
their training P sxperience 1p the responderts éepartment.
5. The respepdespts have z3lse f£iled an sdéitieral reply
wherein they have epclegsd the instructiems ef ths R~3 dated
18-6-23. Thie letter ingicate=s the categery ef staff whe cap

be geputed fer 12 heurs ef futy. Whereas the learpned counsel

for the swplicants en the basis of the =gme lotter submite that

the apwlicsets as mer thst memerameéum are= te he givern werk emly

for 8 heurs z&2 per their duty list. Their duty list ar given
in their resreseptatien é;teﬁ 24-1-96 is= alsclcorroberatea by
the letter of R-4 besring Ne.MW-M-HD/E-13/96-27 dated 12-09-96
R-4 ie their imm=diate Centrellimg Cfficer amd it has2 been
ctsteé in the lstter that ever 3 peried ef time in mest ef the
Miecrevave Ststiens the Chevwkidars are deimng all the abeve
meptiensd werks which are inéicated in that letter which sre
gipilar te the duties imdicated in the reprasentatien of the
sepliconts 8ated 24-1-96. The apelicante ee the basis ef the
sbeve deocuments alse submit that they are deimg the werk whieh
requires meatsl and shysical strain amé hence they have te be
given erlv 8 heurs of &uty and net 12 heurz of Juty. The
resgondentes further submit that they sre not doing the &uty

ef Cable laving, éigeing eof treach=s etc., af aptrusted te

the casugl labeurs. But evem if they are deing thes=s duties
they are net sntitled te werk emly fer & heurs.

5. The respendents im their reply im para-8 submit

that there is pe fregquent movement ef publie staff er steres

meving in ardé eut, causing jpvelvement sf meptal ane€ ghy=ical
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gtraian. The duty heurs are same ¢f all ether Micrewave ‘L
Statiens w.e.f,, 1-11-94, Hepgs, the questier ef tresting |
tham 8 heurs staff dot2 net arise based en their centemtions
ané they are net straineé beth mentally and ehysically &ue

te the woktk lead. ' {

7. The reswendents have zlse emclesed & letter No.24-14¢7

Ta-II #ated 22-10-97 (Page-22 te the sdéitienal reply) issueiihy

the Directer {(TE) te =tate that the €éuty list ef Chewkiears 1

sre axamineé and they Exx were sesigned 12 heurs duty and henGg

—

the request ef the apmlicents fer payment ef OTA for €utiecs

performeé beyesé 8 heurs carmet be acceded te. It was further
!

stateé that the mayment of OTA made te the aPmiicants upte

_ 30~-09~-94 is 2lse net in erder,
e, We hgve hearé bath the sifes. The qgusstien invelvee
in this OA i# whether on the basis ef duty list ef the applica%

they are crtitleé te werk 12 heurs er 8 heura? Th~ Ceurt er

Tribumal csenet sdjudicete the werk lead invelved in aa |

organizstien ané Cannet glse vieit these eofficeas and check the
type of werke perfermed by the staff in that effice. The whelg

guestien hzz te he fecided by ar autherity wha jg¢ cempetent l

+9 decife th= same. Ir the R-3'a letter dateed 18=6-83 it hes L

hesn stated by the R=3 that "as per DGP&T Meme Ne.43-36/72-FE~]
dateé 16-7-73 the Heads af Circlesz sheuld fix duty heurs ef
Chewkiédars im Iaudivisuzl cases keeping in view ef the
{mstructiens centasined in the Department eof Persenn=l C.M.Ne,
14-11/71-Ests(e) dsted 31-12-71. It was further clarified

im that letter that the w;fkiﬁg heurs <7 Chewkidars sheulé be

£8 heurs g vweek inr cages im which sustained mental are/or

ghysical afferlandé/ex altnkpness is irvelved and the werking 1

¥

heurs ef Chewkidsrs be reviewed keeping im view these guidéelin
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snd refix where amscepsgry, Perhaps dus attemtien wWas met givTa ;
te thess igstructiers with the result cemplsints frem staff i
upiens and staff side ef the JCM (Demartmemtal Ceumcil) hite i
centinued te be received:“ 28 stgtes ezrlier the letter dates
18-6-83 alze aglvesz the guldelines fer fixing 12 er 8 heurs as|
fhe‘case msy be., It leekz frem the remly that ne sah @etailﬁ? :
ahalysig hed heen mads by the Hegéz of Cireles im the Microwa$e
Msintenance erganiesatien inm which the zpplicamts sre new workhﬁg.
The lsaraed ceurs~l fer the respendents breught te eur aetice|
the letter imsued by the Directer (TE) gated 22-10-27 vhereln
it hae beepr ztated that the staff engaged to werk as Chcwkid;%z

are te be ae=sigred 12 heurs duty. This letter is very crisp|

smd shert sné 1t dess pet glve gmy werk stigdy swmalysis hat—bdﬁﬁ

. Hence, ave

«©

mede by the gaié effieial, s

theugh the learp=é ceunsel fer the respendents aubmits that the

duty te bhe serferm=d by the Chewkidarz hae been examiasd ezrlier

snd 12 heurs éuty has beem fixed, we sre net satisfied with |

I=E®

the gagiziern takenm as, #~vas isrued witheut awy prewer re

ing.

Hapce it i= preferrable that the Heade ef Circle ef the Mic:r+wav¢-
Volptepance ergsmizatier examine this issue im details im |

accerdsmce with the letter ef R-3 doted 18-€-83. While ioin%
2@ the csntertiens ef the amplicants as states# ir the gsheve |
paragraphs szheuld alse be kept im mind. ©Cr the basis ef the
aralyais made by the s3id efficiz]l viz., the Hegé of the Cirhﬁe,

Micrewsve Maimtenance ergamizatiem the duty heurs of the

aewlicants sheuld be fixed, 1f it is te b= fixed 12 heurs &
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g=talled r~azening sheuls be given te theiapplieamts.
As this is &5 case which has ariser just sew In thie CA
only we feel it is wet advisable te aramt amy CTA fer the
extra duty if any perfermed by them far the eiirlier peried
sarlier te taking 2 fecisiem lep pursuance ef fhis gudgement
i1f the duty heurs iz fixeé as 8 heurs by the H=2ad ef the Cirgle
ef the Micrewave ergaﬁiﬁatien new, But they sre eptitled fer
OTa if it is é=clded that #uty heurs is emly 8 heurs frcm the
date of imsue af the decisiern taken fiximg the duty heurs ef
the zpeslicants herein. sz=—s0swwT,

o~
@ Time for cemmliasmce in takimeg the déecicsies is three

P ]

mesthe frem the date ef receinst ef.a ceey of thism erder,

7 10, The CA is ereéered accaerdimgly. Ne cests,
o
(B.S.JAT EARAMESHWA! {R. RANGARAJAN)

MEMBER (ADMN. )
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